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 trouble:  started  when  some  persons,
 who  were  under-the  influence  of.  Tiquor, used  objectionable  language  to  some
 women  folk  of  Narkeldanga  North
 Road  on  l4th  March,  1968.

 Sheikh  Abdullah’s  Statement  in
 Kashmir

 5796.  SHRI  TENNETI  VISWANA-
 THAM:

 SHRI  HEM  RAJ:
 SHRI  SHRI  CHAND  GOEL:
 SHRI  JUGAL  MONDAL:
 SHR  SHARDANAND:
 SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  HOME  AFFAI-
 Rs  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  speeches  of  Sheikh  Ab-
 dullah  made  on  the  4th  and  5th  March,
 968  at  Srinagar  seeking  intervention
 of  foreign  powers  to  establish  “Free
 Kashmir”;  and

 (b)  if  so,  his  reaction  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  According  to  information
 available  with  the  Government,
 Sheikh  Abdullah  has  not  made  any
 such  statement  in  the  course  of  his
 speeches  made  on  4th  and  5th  March,
 1968,  at  Srinagar.

 Employees  of  Himachal  Pradesh

 5787.  SHRI  HEM  RAJ:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  officers
 of  the  Punjab  Civil  Service  (Judicial

 ‘Branch)  were  provisionally  required
 to  serve  in  the  Union  Territory  of
 Himachal  Pradesh  under  Section  82()
 of  the  Punjab  Reorganisation  Act,
 4060;

 (०)  whether  it  is  also  a  fact  that  so
 far  no  final  decision  has  been  taken
 regarding  their  final  allocation;
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 (c)  whether  it  is  a  fact  that  they: are  still  members  of  the  Punjab  Civil.
 Service  (Judicial  Branch);

 (ad)  whether  their  cases  for  promo-
 tion  are.  being  ignored  and  junior
 officers  are  being  promoted  over  them
 in  Himachal  Pradesh;  and:

 (e)  whether  they  have  represented
 this  matter  to  the  Central  Government.
 and  if  so,  the  result  thereof?

 THE  MINISTER  OF  STATE  IN  THE’
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sar.

 (b)  Yes,  Sir.

 (c)  No,  Sir,  Provisionally.  they  are
 considered  members  of  the  Himachal
 Pradesh  Judicia]  Service.

 (d)  No  promotions  of  Judicial  Offi-
 cers  have  been  made  since  the  reorga-
 nisation  of  Punjab  and  the  question
 of  ignoring  the  cases  of  Officers  does
 not  arise.

 (e)  No,  Sir.

 2  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NoriFIcATION  UNDER  MércHant  ‘Sure-
 prnc  Act

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  I  beg  to  re-lay  on  the  Table  a
 copy  of  the  Merchant  Shipping  (Pitot
 Ladder)  Rules,  ‘1967,  published  in  No-
 tification  No.  G.S.R.  650  in  Gazette
 of  India  dated  the  4th  November,  1967,
 under  sub-section  (3)  of  section  458
 of  the  Merchant  Shipping  Act,  1988.
 [Placed  in  Library.  See  No.  LT-755/
 67).

 फिदा लाशा'  on  CENTRAL  INsTITUTS  07  ENG-
 LISH,  HyDERABAD  FoR  1966-67

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  ABAD):  I  beg  to  lay
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 on  the  Table  a  copy  of  the  Report  on
 the.  activities:  of  the  Cantral:  Institute
 of;  English,  Hyderabad;  for  the  year
 1966-67  along  with  the  Audited
 Accounts.  [Placed  im  Library.  See
 No.  LT-65/68].

 NoriricaTion  UNDER  Post  Orrice  Sav-
 Incs  Bank  RoLes

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 C.  PANT):  I  beg  to  lay  on  the  Table
 a  copy  of  Notification  No.  G.S.R.  630,
 dated  the  29th  March,  1968,  issued
 under  rule  9  of  the  Post  Office  Sav-
 ings  Bank  Rules,  1965.  [Placed  in
 Library.  See  No.  LT-652/68],

 NotiFICATION  UNDER  CITIZENSHIP  ACT
 AND  ALL  INDIA  SERVICES  ACT

 गृह-का  मंत्रालय  में  राय-मंत्र'  (को
 विद्याचरण  शुक्ल)  :  में  निम्नलिखित  पत्-
 सभा-पटल  पर  रखता  हूं  :

 (1)  नागरिकता  अधिनियम,  i955
 की  धारा  78  की  उपधारा  (4)
 के  ग्रन्तर्गत  नागरिक  (भारतीय
 वाणिज्य  दूतावासों  में  पंजीकरण  )
 संशोधन  नियम,  968  को  एक
 प्रति  जो  दिनांक  i6  मार्च,
 968  के  भारत  के  राज पत्न  में

 अधिसूचना  संख्या  जी०  एस०
 कार  483  (अंग्रेजी  संस्करण )
 में  तथा  जी०  एस०  आर०  484

 (हिन्दी  संस्करण)  में  प्रकाशित

 हुए  थे  'Maced  in  Library.
 See  No.  LT-653/68].

 (2)  अखिल  भारतीय  सेवाएं  प्रीमियम,
 L95L  की  घास  3  की  उपधारा

 2  के  प्रस्तुत'  निम्नलिखित  श्रीधर-

 सूचनाओं  की.  एक-एक  प्रति  :--

 (एक)  जी०  एस०  कार  246
 जो  दिनांक  i0  फरवरी,

 968  के  भारत  के  राजपत्र
 में  प्रकाशित  हुई  थी  तथा
 जिस  के  द्वार  भारतीय
 प्रशासन  सेवा  (नदाली  की
 संख्या  का  निर्धारण)
 विनियम,  955  में  कतिपय
 संशोधन  किए  गए

 (दो)  जी०  एस०  पवार  247
 जो  दिनांक  i0  फरवरी,
 968  के  भारत  के  राज-

 पत्र  में  प्रकाशित  हुई  थी
 तथा  जिसके  द्वारा  भारतीय
 प्रशसन  सेवा  (वेतन)
 नियम,  .954  की  भ्रनुसूची
 तीन  में  कतिपय  संशोधन
 किए  गए  ।  [Placed  in

 Library.  See  No,  LT-
 275/68).

 (तीन)  भारतीय  वन  सेवा  (वेतन)
 नियम,  i968  जो  दिनांक
 16 मारें,  968  के  भारत

 के  राजपत्र  में  अधिसूचना
 संख्या  जी०  एस०  प्यार
 482  में  प्रकाशित  हुए  थे  ।

 [Placed  in  Library,
 See  No.  LT  654/68].

 —

 (3)  ऊपर  की  मद  (2)  के  (एक)
 तथा  (2)  में  दी  गई  भ्र धि-

 सूचनाओं  को  सभा-पटल  पर
 रखने  में  हुए  विलम्ब  के  कारण
 दर्शन  वाला  एक  विवरण  ।

 [Placed  in  Library,
 See  No,  LT-275/68].

 ANNUAL  _तिदन्0कता'  or  Boarp  or  TrusTres
 or  Insrian  Musrum

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  Sir.

 om,  wehalf  of  Prof.  Sher  Singh  I  beg
 to  lay-‘om  the  ‘Bable  Supplement  to  the-


